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cA t37o/2ot9 has been n*affi*eirion ss1zl of rhe tBC praying for
riquidation of the assets of thc c.rporate Debtor. Ld. Rp is present in court.He has apprise<i this Bench that desfite 2 publications made invitingcxpression of jnterest, none had becn 

lreceived. 
In the absence ot anyresolution pran and the cIR periocr having expired on 30h september 201g.

{h.. c,c which comprised of <lnty one Financial creclitor, i.e. state Bank of
India, had passed the resorution $p.ouing the liquiiation of the assets o[ the

Corporatc Debtor.

?hc said resolution appears as Itcm No. l0 on the Agenda. As per the decision
takc'h-v tl're coc and in the lacts,and,circumstances o[the case, there is no
legal impcciiment in df the assets

.t
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of the Corporate
Debtor. The COC h Kumar Aggrawal, the present Rp
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as lhr l,iqui(lator in ttris <:asr.. tJis r.onsent ir 
i

Ar:r,rr*iirrgl.y. we hcrcl.ry *,nfirrn 1t5e 
appointm-tt"l*- -AA 

is on record'

nt of Mr. Sanjay Kumar
Aggraw,rl as tlre Liquidator in this case . Le t steps be,taken in accordance with
thl lrrw;rr.rd irrtcrim report be filecl pcriodically.

Application ur-rde r Section t9(2) of the Cocle is pending in which Non-Bailable
uarrants has been issued. The same have not trcen executed as yet. l-d. Rp
srrbrrrirs .hat rhe Ex-Direcfors have their resicrence rn Karnar. Hu accordingry
pravs thal the Non-Bailablc Warrants be executed rhrough the. $$p, Karnal.

ll4c<'.rdingly' fresh Non-Ba'abre warrants be issued uy trre 
r*egrstry 

to te
cxecuted through concernicl porice station on the Liquidatori{Lrnishing fulr
particulars. 
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Be listeil as and when lurther 
"itiun in ihii ca"e is taken. f,
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